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ORDER (ORAL) 

Justice V,S.Aggarwal: 

By this common order, both the original 

applications (OA-2460/2003 and OA - 2100/2003) can 

conveniently be disposed of together. 

2. 	Facts are simple. Earlier, OA-- 2600/97 had been 

filed by Dr. 	Susmita Aich and others. The same was 

disposed of by this Tribunal on 21.5.199. 	Operative 

part of the same reads:- 

"a) The respondents shall grant the 	 H 
applicants the same pay scale and 
allowances and other service benefits, 
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had been filed and similar orders had been passed. 

3. 	The applicants have a grievance that the 

respondents have not aid the pay and Ci lowances to them 

for thepast many months, i.e., from April 2003, when the 
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allowance has not been paid to some of the 

applicants. 	The answer forthcoming was that it has been 

paid to some of the smlarly i stuated doctors. So far 

as Dr. Ranana Kumarl and Dr. Radha Dubey are 

concerned, for the period for which they shall submit 
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